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Bill No. 41 of 2019

THE POPULATION (STABILIZATION & PLANNING) BILL, 2019
By
SHRI SuNIL KuMAR SiNGH, M .P,
A
BILL

to provide for a comprehensive policy towards stabilizing the population of the country by
providing voluntary and safe access to methods of contraception, establishment of a
Population Planning Agency, promotion of schemes that incentivizes the small family
norm, creating awareness on family planning and providing access of education to
empower every girl child and for all matters connected therewith or incidental
thereto.
Be it enacted by Parliament in the Seventieth year of the Republic of India, asfollows—  Short title,
extent and
1. (1) ThisAct may be called the Popul ation (Stabilization and Planning) Act, 2019. commencement.
(2) It extendsto the whole of Indiaexcept the State of Jammu and Kashmir.

(3) It shall comeinto force on such date, asthe Central Government may, by notification
5 intheOfficial Gazette, appoint.

2. InthisAct, unless the context otherwise requires,— Definitions.

(a) " Agency" means the National Population Planning Agency constituted
under section 3;
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(b) " appropriate Government" meansin the case of a State, the Government of
that State and in al other cases, the Central Government;

(c) " hospital" meansany private and public healthcare institutionsthat provides
general, critical care or specialized healthcare;

(d) "prescribed" means prescribed by rules made under this Act; and
(e) "small family" meansafamily having two living children or less.
3. (1) TheCentral Government shall, within oneyear of thecomingintofor ceof this

Act constitute an Agency to be known asthe National Population Planning Agency for
carryingout thepur poseof thisAct.

(2) TheAgency shal consist of:—
(a) Secretary, Ministry of Health and Family Welfare— ex-officio, Chairperson;
(b) Chairperson, National Commission for Women—aex-efficio member;
(c) Secretary, Ministry of Women and Child Devel opment —ex-officio member;
(d) Secretary, Ministry of Social Justice and Empowerment—ex-officio, member;
(e) Secretary, Ministry of Human Resource Devel opment—member; and

(f) two persons, with experienceof at least fifteen year sin thesocial sector, one
of whom shall beawomen;

(3) TheCentral Government shall appoint such number of officer sand staff asit

consider snecessary for thefunctioning of theAgency.

(4) Thesalary and allowances payableto and termsand conditionsof servicesof the

member s, officer sand staff of theagency shall besuch asmay beprescribed.

4. The Agency shall:—

(a) conduct nation-wise surveys at an interval of every five years to assess the
growth in population and trends;

(b) ensure dissemination of proper information regarding safe family planning
methods such as contraception and spacing between births;

(c) includein school curriculum aproper syllabus on theimportance of population
stabilization;

(d) formulate schemes to provide for education up to college level for the first
child and to the second child only if gap between the two is greater than three years,

(e) establish recreational centres at panchayat level to host traditional art forms
and also use them as medium to disseminate messages regarding family planning;

(f) undertake, promote and publish studies relating to the Indian population;

(g) conduct awareness campaignsrelating to medical proceduresregarding birth
control; and

(h) undertake such other activities as may be prescribed by the Central
Government.

5. The Agency shall meet at such times and places and shall observe such rules of

procedure in regard to transaction of business at its meetings as may be prescribed.

6. (1) Theappropriate Gover nment shall establish Family Planning Quality Assur ances

Committeesat theSateand District level.

(2) TheCommitteeshall,—

(a) ensurequality carein family planning servicesthrough accr editation of
every hospital or clinic providing such services,
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(b) conduct regular inspectionsto ensurethat services are disseminated in
accordancewith standar dsestablished by thecommittee; and

(c) establish acitizen'sgrievanceredressal mechanism to assessinto faulty
disserviceat any clinicor hospital.

7. Notwithstanding anything contained in any law for the time being in force, every
person, who adopts the small family norm, shall be entitled to—

(a) oneadditional increment asincentiveif the per son isemployed with the
Central or the Sate Gover nment;

(b) freehealthcareat all thepublic healthcar eingtitutionsfor theentirefamily;
(c) subsidised education for thechildren at public schools; and

(d) receive such other benefits as may be prescribed by the Central Government
fromtimetotime.

8. Theappropriate Gover nment shall ensur ethat peoplehaveaccessto quality and
affor dablecontraceptivedevices, medicinesand healthcar e pertainingtofamily planning
and matter sincidental and consequential ther eto.

9. Theappropriate Gover nment shall—

(a) ensure that measures aretaken to securetheright to education of good
quality for women and girls, on an equal basiswith men and boys, and that they
completeafull cour seof primary education; and

(b) review effortstoimproveand expand theeducation of girlsand women at all
levels, including at thesecondary and higher levels, aswell asvocational education
and technical traning, in order to, inter aliaachievegender equality, enpower ment of
women and poverty eradication.

10. TheCentral Government shall, after dueappropriation madeby Parliament by
law in thisbehalf, from timetotime, providerequisitefundsfor carrying out the purposes
of thisAct.

1. If any difficulty arises in giving effect to the provisions of thisAct, the Central
Government, in consultation with the State Governments, may make such order or give such
direction, not inconsistent with the provisions of thisAct, as appearsto it to be necessary or
expedient for removing thedifficulty:

Provided that no such order shall be made under this section after the expiry of three
years from the commencement of thisAct.

12. (1) The appropriate Government may, by notification in the Official Gazette, make
rules for carrying out the purposes of this Act.

(2) Every rule made under thisAct by the Central Government shall belaid, assoon as
may be after it is made, before each House of Parliament, while it isin session, for atotal
period of thirty days which may be comprised in one session or in two or more successive
sessions, and if, before the expiry of the session immediately following the session or the
successive sessions aforesaid, both Houses agree in making any modification in the rule or
both the Houses agree that the rule should not be made, the rule shall thereafter have effect
only in such modified form or be of no effect, asthe case may be; so, however, that any such
modification or annulment shall be without prejudice to the validity of anything previously
done under that rule.

(3) Every rule made by the State Government under this Act shall be laid, as soon as
may be after it ismade, before the State L egislature.
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STATEMENT OF OBJECTSAND REASONS

Indiais the third most populous country in the world despite the fact that it was the
first country to enact a national population control policy. Conversely, India's population
has grown steadily since independence. Studies suggest that the country could surpass
Chinas population by the year 2030, therefore, becoming the most populous country in the
world.

A high human population canimpact natural resourcesand social infrastructure, which
in turn places pressure on a country's sustainability. Indian population accounts for twenty
per cent. of the total world population, however, the Indian land areais only 2.5 per cent. of
thetotal. In a developing country such as Indiawhere alarge section of the population still
livesin abject poverty with little to no resources, the need for stabilization of the population
growth becomes crucial. A stabilized population ensuresthat every citizen can get accessto
the right amount of resourcesto live alife of dignity.

Adopting a rights-based approach, the need is to provide for voluntary and safe
accessto family planning services. Theincreasein accesswill empower women. Additionaly,
access to these services allows spacing of pregnancy which can reduce pregnancy related
health risks in women. It would also ensure that the infant is healthier thereby reducing
infant mortality rate in the country. Therefore, a comprehensive policy for population
stabilisation can help in moving towards a healthier population.

New DEeLHI; SUNIL KUMARSINGH
June4, 2019.



FINANCIAL MEMORANDUM

Clause 3 of the Bill providesfor constitution of aNational Population Planning Agency.
It also provides for appointment of persons with experience in social sector as members,
officers and staff to the Agency. Clause 6 provides for establishment of Family Planning
Quality Assurances Committeesat the State and District level by the appropriate Governments.
Clause 7 providesfor certainincentivesfor small family norm. Clause8 providesfor access
to quality and affordable contraceptive devices, medicines and healthcare pertaining to
family planning. Clause 9 providesfor accessto quality education to thegirl child. Clause 10
providesthat the Central Government shall provide requisite funds carrying out the purposes
of the Act. The Bill, therefore, if enacted would involve expenditure from the Consolidated
Fund of India. It isestimated that arecurring expenditure of about rupeestwo thousand crore
per annum would be involved from the Consolidated Fund of India

A non-recurring expenditure of about rupees two hundred crore is aso likely to be
involved.



MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 12 of the Bill empowersthe appropriate Government to makerulesfor carrying
out the purposes of the Bill. Astheruleswill relate to matters of detail only, the delegation of
legidlative power isof anormal character.
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to provide for a comprehensive policy towards stabilizing the population of the country
by providing voluntary and safe access to methods of contraception, establishment
of aPopulation Planning Agency, promotion of schemes that incentivizes the
small family norm, creating awareness on family planning and providing
access of education to empower every girl child and for all matters
connected therewith or incidental thereto.

(Shri Sunil Kumar Singh, M.P)

GIPMRND—351LS(S3)—12-06-2019.
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